FORM A
PUBLIC ANNOUNCEMENT
(Regulation 14 of the Insolvency and Bankruptcy Board of India (Voluntary Liquidation Process)
Regulations, 2017)

FOR THE ATTENTION OF THE STAKEHOLDERS OF
SHAHI EMERGENCY HOSPITAL PRIVATE LIMITED

1. Name of Corporate Person SHAHI EMERGENCY HOSPITAL
PRIVATE LIMITED
2. Date of Incorporation of Corporate| 29.06.2013
Person
3. Authority under which the Corporate| Registrar of Companies, Patna

Person is Incorporated/ Registered

4. Corporate Identification Number of| U85110BR2013PTC020604
Corporate Person

5. Address of the registered office of| PLOT NO 76A, HOLDING NO 82/67A Road
Corporate person No 2B, Rajendra Nagar, Patna, Bihar, India,
800001

6. Liquidation Commencement Date of| 06-02-2025
Corporate Person

7. Name, Address, Email Address,| Name: Navin Khandelwal
Telephone number and Registration
number of the Liquidator Address: 206, Navneet Plaza, 5/2, Old Palasia,
Indore, Madhya Pradesh-452018

Process Specific mail id:
vl.shahihospital@gmail.com

Mail id Registered with IBBI
website:navink25@yahoo.com

IBBI Registration number: IBBI/IPA-001/IP-
P00703/2017-2018/11301

8. Last date for Submission of Claims 08-03-2025

Notice is hereby given that Shahi Emergency Hospital Private Limited has commenced voluntary
liquidation on 06-02-2025.

The stakeholders of Shahi Emergency Hospital Private Limited are hereby called upon to submit a
proof of their claims, on or before 08-03-2025, to the liquidator at the address mentioned against
item 7.

The financial creditors shall submit their proof of claims by electronic means only.

All other stakeholders may submit the proof of claims in person, by post or by electronic means.

Submission of false or misleading proofs of claim shall attract penalties.
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IBBI/IPA-001/1P-P00703/2017-2018/11301
Date: 07-02-2025
Place: Indore
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Parliament Budget session:

Both

Houses adjourned till noon after
ruckus on deportation of Indians

NEW DELHI : Both Houses of
the Parliament has been

adjourned till 12 noon
Thursday after a political
uproar erupted in both

LokSabha and RajyaSabha
over the issue of the deporta-
tion of over 100 Indian
nationals who were allegedly
illegally living in the US.

Opposition MPs were con-
tinuously sloganeering and
demanding to discuss the
issue of deportation of Indian
nationals.

LokSabha Speaker Om
Birla appealed to the MPs not
to resort to "planned disrup-
tions" to disturb smooth func-
tioning of the House.

"Your matter is with the
government. This is the mat-
ter of Ministry of External
Affairs. This subject is related
to another country.
Government has taken cog-
nizance of it. I request you to
not to resort to planned dis-
ruptions to prevent smooth
functioning of the House.

ment answer it," the
LokSabha Speaker said.

The ruckus erupted when
Union Civil Aviation Minister
Ram Mohan Naidu was

responding to questions put

) . - forward b Trinamool
Question Hour is an impor- y 0o
tant session where members [(ig;lgress (TMC) MP Kirti

put forward the problems of
the citizens and the govern-

Ambedkar statue vandalism:
Six-member panel submits
report to BIP President Nadda

NEW DELHI : The six-member panel constituted to probe the
January 26 vandalism of BR Ambedkar's statue in Amritsar
submitted its report on Thursday to Union Minister and BJP
National President JP Nadda.

Nadda had on January 31 constituted a panel to probe the
incident.

The committee has recommended to Nadda that a probe
into the incident be done by the National Investigation Agency.
(NTA)

A youth on Republic Day vandalised the life-size statue of
Ambedkar in Amritsar by climbing atop it and striking it with
a hammer. A video of the incident had gone viral on social
media.

Earlier, National President of the Republican Party of India
and Minister of State for Social Justice and Empowerment,
RamdasAthawale took a jibe at the AamAadmi Party (AAP)
government said that the incident where the statue of BR
Ambedkar was disrespected reflected a complete failure of
Punjab's government.

Athawale had held a press conference in Amritsar and
demanded that Chief Minister Bhagwant Mann should take
moral responsibility and resign immediately. On January 29,
he visited Heritage Street in Amritsar to pay tribute to BR
Ambedkar and gather detailed information regarding the inci-
dent of vandalism against his statue.

Athawale had held a meeting with the Police Commissioner
of Amritsar, GurpreetBhullar, the District Officer of Amritsar,
Mahesh Sahni, and the Municipal Commissioner of Amritsar,
Gurjot Singh Aulakh, along with other local administrative offi-
cials.

However, Punjab Chief Minister Bhagwant Mann also
strongly condemned the incident, calling it "highly con-
demnable." He assured that no one responsible for the act
would be spared and vowed that those behind it would face
severe punishment.

On Sunday, the Punjab Police said that they had arrested a
few miscreants for allegedly attempting to tamper with the
statue. A case has been registered, and an investigation is
ongoing to determine the motive behind the incident.

"A few miscreants tried to tamper with BR Ambedkar's
statue at Town hall. We caught them and a case has been reg-
istered and an investigation is going on. The motive behind the
incident is yet to be found out...," Jagjit Singh Walia, the
Assistant Inspector General (AIG) of Police in Amritsar told
ANL

10 ky of gold coins worth Rs
1.8 crore seized at Delhi
Airport from two passengers

NEW DELHI : In a swift opera- &
tion based on specific intelli- !
gence, the Air Intelligence Unit
(AIU) of Customs at IGI Airport,
New Delhi, intercepted two
male passengers from Kashmir

NAME

I. Sahanaz Fatma D/fo Md.
Ajeem Alam and W/o- Md.
Murtaza Alam, R/o Dakshin
Malah Bigha, P.O.- Islampur,
P.S.-Islampur, Dist.-Nalanda,
State-Bihar-801303, have changed
the name of my minor daughter
CHAHAT MURTAZA aged 12
years and she shall hercafter be
known as ALKASHA

Both Houses of the

&

and seized gold coins worth
Rs 7.8 crore on Wednesday.

The passengers, aged 45
and 43, were arriving from
Milan via Flight AI-138, said
the Customs.

Acting on specific intelli-
gence, the AIU conducted
discreet surveillance and
profiling, which revealed

MURTAZA. Affidavit No. 22330,
Datc -30.12.2024

AFFIDAVIT

I Sabita Kumari W/O
Shashi Bhushan Sharma,

Parliament were discussing
the Union Budget 2025-
2026 that was presented by
Finance Minister
NirmalaSitharaman on
Saturday. The discussions
began at 11 am but soon
after the ruckus, it was
adjourned.
Congress

Delhi HC asks
NIA to clarify
stand on
Engineer
Rashid seeking
custody parole
to attend
Parliament

NEW DELHI : The Delhi High
Court on Thursday asked
National Investigation
Agency (NIA) to clarify its
stand on an application
moved by Baramulla MP
Engineer Rashid seeking cus-
tody parole to attend ongoing
parliament session amidst a
jurisdictional row.

The bench of Justice
VikasMahajan has scheduled
the hearing for February 7.

Rashid, who is currently
in Tihar Jail facing terror
charges under the Unlawful
Activities (Prevention) Act,
was mainly sought interim
bail.

During the hearing, Delhi
High Court acknowledged
that the Registrar General
has filed an application with
the Supreme Court of India
regarding the jurisdictional
authority to hear Rashid's
bail plea in an NIA case.

This issue arose after the
Special NIA Court (Trial
Court) recently declined to
hear the matter, citing that it
falls under the jurisdiction of
the MP/MLA court since
Rashid Engineer has become
a Member of Parliament.

Counsel representing the
Registrar General of the
Delhi High Court informed
the court that the Registrar
General has already
approached the Supreme
Court for clarification and
will mention the matter
tomorrow  before  the
Supreme Court for urgent
listing.

On last date of hearing,
NIA opposed the interim bail
plea of Baramulla MP Rashid
Engineer, arguing that it was
not maintainable and should
be dismissed on merits. In its
reply, the NIA said, "The
present case is a classic case
of misuse of Interim Bail pro-
vision which has to be used
sparingly when intolerable
grief and suffering is dis-
played by the concerned
Accused." NIA further stated
that the Applicant/ Rashid
Engineer has not specified in
what manner he will be able
to serve his constituency and
vague averment has been
made that he intends to
"serve the constituency” and
therefore the same is not a

MPs

by the United States govern-
ment.

The matter pertains to
the deportation of the over
100 Indian nationals. A US
Air Force plane carrying
Indian citizens who alleged-
ly illegally migrated to the
US arrived in Punjab's
Amritsar on Wednesday.

The ongoing Budget ses-
sion of Parliament has
already seen disruptions,
with  heavy objections
raised  during  Rahul
Gandhi's speech on Monday
on the Motion of Thanks to
the President's address.
The Opposition also
demanded a discussion on
the recent Mahakumbh
stampede tragedy. The
Budget session of the
Parliament commenced on
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Tagore,

Manickram

. d January 31, with President
GauravGolgm b and  KC  proypadiMurmu delivering
Venugopa ad moved o inaygural address. The

adjournment notices to dis-
cuss the deportations of
over 100 Indian nationals

L} HDFC BANK.
|_. HDFC BANK Senapati Bapat Marg, Lower Parel (West),

We understand your world | Mumbai - 400 013 and having one of its office as

Retail Portfolio Management at HDFC Bank Ltd, 1st Floor, I-Think Techno Campus,
Kanjurmarg (East),Mumbai - 400042.

SALE INTIMATION AND PUBLIC NOTICE FOR SALE
OF SECURITIES PLEDGED TO HDFC BANK LTD.

The below mentioned Borrowers of HDFC Bank Ltd. (the “Bank”) are hereby notified
regarding the sale of securities pledged to the Bank, for availing credit facilities in the
nature of Loan/Overdraft Against Securities.

Due to persistent default by the Borrowers in making repayment of the outstanding dues as
per agreed loan terms, the below loan accounts are in delinquent status. The Bank has
issued multiple notices to these Borrowers, including the final sale notice on the below-
mentioned date whereby, Bank had invoked the pledge and provided 7 days’ time to the
Borrower to repay the entire outstanding dues in the below accounts, failing which, Bank
would be atliberty to sell the pledged securities without issuing further notice in this regard.
The Borrowers have neglected and failed to make due repayments, therefore, Bank in
exercise of its rights under the loan agreement as a pledgee has decided to sell / dispose
off the Securities on or after 14" February 2025 for recovering the dues owed by the
Borrowers to the Bank. The Borrowers are, also, notified that, if at any time, the value of the
pledged securities falls further due to volatility in the stock market to create further
deficiency in the margin requirement then Bank shall at its discretion sell the pledged
security within one (1) calendar day, without any further notice in this regard. The
Borrower(s) shall remain liable to the Bank for repayment of any remaining outstanding
amount, post adjustment of the proceeds from sale of pledged securities.

first part of the session will
continue till February 13.

Registered Office: HDFC Bank House,

Loan .
1 [ XXXX4190 | ANJANI SHRIVASTAV 1,46,517.50 29-01-2025
2 | XXXX9230 | GITAKUMARI 3,44,950.28 29-01-2025
3 | XXXX8540 | MANISH RAJ 48,279.32 29-01-2025
4 [ XXXX8350 | RAMIT ROSHAN 2,58,059.50 22-01-2025
5 | XXXX2920 | SABAASHFAQUE 1,94,182.71 03-02-2025
6 [ XXXX7410 | PAWAN KUMAR JHA 6,77,261.10 05-02-2025
7 | XXXX4931 | ARBIND KUMAR 6,02,550.23 08-01-2025
8 | XXXX4686 | RITESH KUMAR 55,494.35 08-01-2025
9 | XXXX3690 | RANJIT KUMAR SHARMA 2,34,990.82 08-01-2025
Date : 07.02.2025 Sd/-
Place : BIHAR HDFC BANK LTD.

E-AUCTION SALE NOTICE
WAYS ESTATES LIMITED (IN LIQUIDATION)
(CIN: U01403BR2010PLC016413)

Registered office of CD: Opp. Swadha Apartment, Asiyana Road, Patna 800014, India.
Sale of assets owned by WAYS ESTATES LIMITED (IN LIQUIDATION) forming part
of Liquidation Estate under sec 35(f) of IBC 2016 read with regulation 33 of Liquidation
Process Regulations, offered by the Liquidator appointed by the Hon'ble NCLT, Kolkata
Bench vide order dated January 31, 2024 in A 788/KB of 2023 in C.P. (IB) No. 259/KB/
2021 under The Insolvency and Bankruptcy Code, 2016 ("Code").
The bidding shall take place through online e-auction service provider at https://
indiaeauction.com; Mobile No. : +91 7990822351
Sale of Assets of the Corporate Debtor in Standalone basis/parcels in terms of clause
(a) & (d) of regulation 32 of the Insolvency and Bankruptcy Board of India (Liquidation
Process) Regulations, 2016.
Date and Time of Auction: 10th March 2025 (Monday) at 02:00 P.M. to 4:00 P.M.
(with unlimited ex ion of 5 mi till 05:00 P.M.)

Delhi court summons ED Director over
delay in supply of documents to accused

NEW DELHI : Delhi's Patiala
House Court has recently
issued summons to
Enforcement  Directorate
(ED) Director to appear
before over the delay in sup-
plying the legible copies of
documents to accused per-
on.
Special judge Aparna

w

Swami summoned ED's
Director asking him to
appear along with the

Investigation Officer (I0) and
to apprise the status of docu-
ments to be supplied to the
accused persons. The court is
dealing with a money laun-
dering case linked with a
case of Rs. 88 crores against
M/S UNICKON SECURITIES
PVT. LTD AND others. This
matter is at the stage of
scrutiny of documents.

The court noted that the
Special Public Prosecutor
(SPP) Simon Benjamin for ED
failed to appear in the court,
he is not even present on VC.

However, the Deputy
Director for ED is appearing
through VC and submits that
the copies which are supplied
to the accused persons are
the best possible copies avail-
able with the department,
the noted.

"In view of the submis-
sions and the delay in the
matter with regard to provid-
ing of the legible copies as
seen from the order sheets
dated 28.03.2024, this court
deems it appropriate to
direct the Director of ED

NEW DELHI : After sever-
al exit polls predicted
BharatiyaJanata party's
victory in the Delhi assem-
bly polls, RajyaSabha MP
Swati Maliwal stated that
people should wait for
results as exit polls are
premature and it can be
right or wrong.

Maliwal affirmed hope
that people of Delhi have
"wisely" voted for those
who actually work for the
national capital, adding
that Delhi has become a
"dustbin” and the city is in
its "worst state" as of now.

"People of Delhi are
well aware and I am fully
confident that they have
voted for people who can
actually work for Delhi.
Exit polls are premature;
we should wait for the
results. Exit polls may be
right or wrong," Maliwal
told ANI. "I expect whoev-
er comes to power to
work for Delhi as it is in
the worst state as of now.
Infrastructure is damage,
sewers.

Security and Exchange
Board of India (SEBI) had
filed a prosecution complaint
at Patiala House Court, New
Delhi on 08.10.2016 against
accused USPL,
GajendraNagpal, Ex-Director
of Unickon Securities Private
Limited and UnickonFincap
Private Limited, Ram Mohan
Gupta, Director of Unickon
Securities Private Limited
and UnickonFincap Private
Limited, ShriNeeraj Grover,
Ex-compliance officer of
Unickon Securities Private
Limited, M/s i360 Staffing
and Training Solutions
Private Limited, Ms. Sonia

alongwith the investigating
Officer to appear in the court
and give in writing the status
of documents to be provided
to the accused persons," the
court directed in the order
passed on January 25.

The matter has been list-
ed on March 26, 2025.

ED had filed a case
against accused M/s Unickon
Securities Pvt. Ltd., M/s
UnickonFincap Pvt. Ltd., M/s
Unickon Financial
Intermediaries Pvt. Ltd., M/s
Unickon Real Estate Pvt. Ltd.,
M/s  i360 Staffing and
Training Solutions Private
L i m it e d ,

ShriGajendraNagpal, Ram  Nagpak, Director of M/s i360
Mohan Gupta, Mrs Sonia Staffing and  Training
Nagpal, VikasMallan, Solutions Private Limited,

SandeepArora and Neeraj Mrs. Kaushal Kumar Nagpal,
Grover. It is stated that Director of M/s i360.

EASTERN RAILWAY

Open E-Tender Notice No.: 171, 172 & 198, dated 29.01.2025. Open E-Tender
Notice is invited by Divisional Railway Manager, Eastern Railway, Malda Town
Office, Divisional Railway Manager/ Eastern Railway/Malda Town Office Building,
P.O.: Jhaljhalia, Dist: Malda, Pin: 732102 (West Bengal) for the following works.
Sl. No. 1, Tender No.: 171-MLDT-24-25, Name of work with its location: Open
e-tender for the work of Replacement of damaged RCC slab & jacketting work of
Br. No. 386/D (16x4.57 mtr.) (Span No. 1, 9, 10, 12,13, 14,15) at Km. 258/11-12
in New Farakka-Barharwa section of Malda Division under the jurisdiction of
Sr. Divisional Engineer-l/Malda. Tender Value: Rs. 2,36,11,264.20. Sl. No. 2,
Tender No.: 172-MLDT-24-25, Name of work with its location: Open e-tender
for the work of Replacement of damaged RCC slab & jacketing work of Br. No.
391A(8-1, 2, 3,4, 5,7, 8 & 10) at Km. 261/7-8 in New Farakka -Barharwa section
of Malda Division under the jurisdiction of Divisional Engineer-I/Malda. Tender
Value: Rs. 2,46,84,297.92. Sl. No. 3, Tender No.: 198-MLDT-24-25, Name of
work with its location: Open e-tender for the work of Provision of safety Fencing
for raising of sectional speed to 130 Kmph in Malda-New Farakka-Tinpahar section
under the jurisdiction of Divisional Engineer-l/ Eastern Railway/Malda. Tender
Value: Rs.36,94,40,235.92. Tender Closing Date and Time: 20.02.2025 at 15.30
hrs. [For each]. Website particulars & Notice Board: www.ireps.gov.in/ DRM
Office/MLDT [For each]. Tenderer are requested to go through the detailed Tender
Notice & document in the website. MLD-214/2024-25

Tender Notices are also available at websites : www.er.indianrailways.gov.in/www.ireps.gov.in

Follow us at: @EasternRainayo@easternrailwayheadquarter

FORM NO. INC-26
[Pursuant to Rule 30 of the Companies (Incorporation) Rules, 2014]
Advertisement to be published in the newspaper for change
of Registered Office of the Company from one state to another
Before the Central Government
The Regional Director, Eastern Region, Kolkata
Nizam Place, || MSO Building, 3rd Floor, 234/4, A.J.C. Bose Road Kolkata-700020, West
Bengal
In the matter of sub-section (4) of Section 13 of the Companies Act, 2013 and clause (a) of
sub-rule (5) of Rule 30 of the Companies (Incorporation) Rules, 2014
AND
In the matter of FEED FORWARD TECHNOLOGIES PRIVATE LIMITED, having its
registered office at F.No - H- 5, Mundeshri Crescent Appt, Maurya Path Khagaul, Near
RPS Engineering College, Patna, Bihar-801105
...Petitioner
Notice is hereby given to the General Public that the Company proposes to make
application to the Central Government under Section 13 of the Companies Act, 2013
seeking confirmation of alteration of the Memorandum of Association of the Company in
terms of the Special Resolution passed at the Extra-ordinary General Meeting held on
Tuesday, 04th day of February, 2025 to enable the Company to change its Registered
Office from the “STATE OF BIHAR” to the “STATE OF KARNATAKA”.
Any person whose interest is likely to be affected by the proposed change of the
Registered Office of the Company may deliver either on the MCA - 21 portal
(www.mca.gov.in) by filing investor complaint form or cause to be delivered or send by
registered post of his/ her objections supported by an affidavit stating the nature of his/ her
interest and grounds of opposition to the Regional Director, Eastern Region at Nizam
Place, || MSO Building, 3rd Floor, 234/4, A.J.C. Bose Road Kolkata-700020, West Bengal
within fourteen days of the date of publication of this notice with a copy of the applicant
Company atits Registered Office at the address mentioned below:
F.NO - H- 5, MUNDESHRI CRESCENT APPT, MAURYA PATH KHAGAUL, NEAR RPS
ENGINEERING COLLEGE, PATNA, BIHAR-801105.
For and on behalf of
FEED FORWARD TECHNOLOGIES PRIVATE LIMITED
Sd/-
Atul Shree
Director
DIN: 08942279

Date: 07.02.2025
Place: Patna

FORM A
PUBLIC ANNOUNCEMENT
[Regulation 14 of the Insolvency and Bankruptcy Board of India
(Voluntary Liquidation Process) Regulations, 2017]
FOR THE ATTENTION OF THE STAKEHOLDERS OF SHAHI EMERGENCY HOSPITAL PVT LTD

.| Name of Corporate Person SHAHI EMERGENCY HOSPITAL PVT LTD

2.| Date of Incorporation of Corporate Person| 29.06.2013

3.| Authority under which the Corporate
Person is Incorporated/ Registered

Registrar of Companies, Patna

4.| Corporate Identification Number of U85110BR2013PTC020604

Corporate Person

Incremental Value
(Amt. in INR.)

Particulars of Asset Reserve Price | Initial Earnest
(Amt. in INR.) | Money Deposit
(Amt. in INR.)

Land Parcel 1

Part of Plot No.32/1&7
Village-Bajha,
P.H.No.23, R.N.M-
Seetapur, Tehsil-
Mauganj, Distt-Mauganj;
Land area 10 Acres

INR. 30,07,125/-| INR. 3,00,000/- INR. 50,000/-

Land Parcel 1

Part of Plot No.32/1g
Village-Bajha,

P.H.No.23, R.N.M-
Seetapur, Tehsil-Mauganj,
Distt-Mauganyj;

Land area 5 Acres

INR. 15,03,563/-| INR.1,50,000/- INR. 50,000/-

Important Notes:

1. Bidding in each of the parcels shall be allowed on submission of EMD for each
parcel.

2. The Highest bidders in respective parcels shall be declared as the successful bidders.

3. The sale shall be on "AS IS WHERE IS", "AS IS WHAT IS", "WHATEVERIT IS",
"WHATEVER THERE IS" and "WITHOUT RECOURSE BASIS" and as such, the
sale shall be without any kind of warranties and indemnities.

4. The present Sale Notice must be read along with the E-Auction Process Documents
wherein details of the process and timelines for submission of eligibility documents,
site visit, due diligence etc. are outlined. The said E-Auction process Document will
be available on the website of e-auction service provider Apexrise Consultant and
E-Service website: https://indiaeauction.com from January 7th, 2025.

5. Interested bidders shall participate after mandatorily reading and agreeing to the
relevant terms and conditions as prescribed in the E-Auction Process Document
and accordingly, submit their expression of Interest by 21-02-2025 in the manner
prescribed in the E-Auction Process Document.

6. The Liquidator has the absolute right to accept or reject any or all offer(s) or adjourn/
postpone/cancel/modify/terminate the e-auction or withdraw any assets thereof from
the auction proceeding at any stage without assigning any reason thereof.

7. As per proviso to sub-clause (f) of clause (1) of section 35 of the code, the interested
bidder shall not be eligible to submit a bid if it fails to meet the eligibility criteria as
set out in section 29A of the code (as amended from time to time).

8. The prospective bidders shall submit an undertaking that they do not suffer from any
ineligibility under section 29A of the Code to the extent applicable and that if found
ineligible at any stage, the earnest money deposited shall be forfeited.

9. Ifthe balance sale consideration is not made by the successful Bidder within 30 days
of such demand, interest at the rate of 12% p.a. shall be levied till date of actual

BAJAJ ALLIANZ
LIFE INSURANCE
COMPANY LIMITED

Regd. Office :
Bajaj Allianz House, Airport Road,
Yerwada, Pune - 411006
Tel.: 020 66026777

PUBLIC NOTICE

In furtherance to our notice dated
18 November 2024 we hereby inform
that the office of Bajaj Allianz Life
Insurance Company Limited located
at 2™ Floor, Noor Complex, Opp. Civil
Lines Police Station Gaya, Bihar -
823001 will be shifted to its new
address at Bajaj Allianz Life
Insurance Co. Ltd., 3™ Floor,
Saudagav Brinda Residency, Bearing
City Survey No - 26, West Church
Road, Kailash Park, PS Rampur, Dist -
Gaya, Bihar, PIN - 823001 with effect
from 10" March 2025.

PLOT NO 76A, HOLDING NO 82/67A
Road No 2B, Rajendra Nagar, Patna, Bihar,
India, 800001

5.| Address of the registered office of
Corporate person

6. Liquidation Commencement Date of 06-02-2025

Corporate Person

Name: Navin Khandelwal Address: 206,
Navneet Plaza, 5/2, Old Palasia, Indore,
Madhya Pradesh-452018 Process Specific
mail id: vl.shahihospital@gmail.com

Mail id Registered with IBBI website:
navink25@yahoo.com IBBI Registration
number: IBBI/IPA-001/IP-P00703/2017
-2018/11301

7.| Name, Address, Email Address, Telephone]
number and Registration number of the
Liquidator

8.| Last date for Submission of Claims 08-03-2025

Notice is hereby given that Shahi Emergency Hospital Pvt Ltd has commenced voluntary
liquidation on 06-02-2025.

The stakeholders of Shahi Emergency Hospital Pvt Ltd are hereby called upon to submit a proof
oftheir claims, on or before 08-03-2025, to the liquidator at the address mentioned againstitem 7.
The financial creditors shall submit their proof of claims by electronic means only.

All other stakeholders may submit the proof of claims in person, by post or by electronic means.
Submission of false or misleading proofs of claim shall attract penalties.

Date: 07-02-2025 Navin Khandelwal

Enter a better life

tAnd Finance C:

Place: Indore IBBI/IPA-001/IP-P00703/2017-2018/11301
/A Chol CHOLAMANDALAM INVESTMENT AND FINANCE COMPANY LIMITED
%// ola Corporate office: Chola Crest, Super B, C54 & C55, 4, Thiru Vi Ka Industrial Estate,

Possession Notice [(Appendix IV) Under Rule 8 (1)]

WHEREAS the undersigned being the Authorised Officer of M/s. Cholamandalam Investment And Finance Company Limited, under the
Securitisation and Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 (54 of 2002) and in exercise of powers
conferred under Section 13(12) read with Rules 3 of the Security Interest [Enforcement] Rules, 2002 issued Demand Notices dated mentioned
below under Section 13(2) of the said Act calling upon you being the borrowers (names and addressses mentioned below) to repay the amount
mentioned in the said notice and interest thereon within 60 days from the date of receipt of the said notice. The borrowers mentioned herein below
having failed to repay the amount, notice is hereby given to the borrowers mentioned herein below and the public in general that the undersigned
has taken possession of the property described herein below in exercise of powers conferred on me under sub-section (4) Section 13 of the Act
read with Rule 8 of the Security Interest (Enforcement) Rules, 2002. The borrowers mentioned here in above in particular and the publicin general
are hereby cautioned not to deal with said property and dealings with the property will be subject to the charge of M/s. Cholamandalam
| y Limited for an amount as mentioned herein under and interest thereon. The borrower's attention is invited to

Guindy, Chennai-600 032

R/O Village-Karai P. S-| suspicious behaviour. The vyalid ground for grant of any pay:jmei)nt f‘nd'zp?yrt‘:]ems Iare r:1o"t Tadde within"sa(()j da)(ljs Efﬁg date oft ipi.t-ifal'tdzmand provisions of sub-section (8) of Section 13 of the Act, in respect of time available, to redeem the secured assets.
Kcnch,Dist.—Gaya Bihar duo was intercepted at the relief whaisoever. "Moreover. made by Liquidator the sale shall stand cancelled an amount forfeited. NAME AND ADDRESS 5 wl o5, AMT. DESCRIPTION OF DATE OF

. . G Ch 1 hile thei . ’ 10. For any queries kindly contact at the Correspondence Address being 2, Hare Street, OF BORROWER/S & ° == THE IMMOVABLE POSSESSION
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